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PAPERS LAID ON THE TABLE

THE AIRCRAFT (FOURTH AMENDMENT) RULES,
1972 AND RELATED PAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM & CIVIL
AVIATION [DR. (SHRIMAT]) SAROJINI
MAHISH1 : Sir. I beg to lay on the Table
under section 14A of the Aircraft Act, 1934
a copy (in English and Hindi) of the Minis-
try of Tourism and Civil Aviation Notifica-
tion G.S.R. No. 1256, dated the 18th Sep-
tember, 1972, publishing the Aircraft
(Fourth Amendment) Rules, 1972, together
with an Explanatory Note thereon. [Placed
in Library. S¢e No. LT-3879/72]

1. ANNUAL ADMINISTRATIVE REPORT (1970~
71) oF THE TEA BOARD

II. THE ExporT OF VacuuM FLASKS
(INSPECTION) AMENDMENT RULES, 1672

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : Sir, T beg to lay on the
Table—

I. A copy (in English and Hindi) of
the Seventeenth Annual Administration
Report of the Tea Board for the vyear
1970-71. [Placed in Library. See No, LT-
_3880/72].

-y . !

II. A copy (in English and Hindi) of
the Ministry of Foreign Trade Notification
8.0. No. 3853, dated the 18th November,
1972, publishing the Export of Vacuum

'Flasks (Inspection) Amendment Rules,
1972, under sub-section (3) of section 17
_of the Export (Quality Control and Ins-
.pectlon) Act, 1963. [Placed in Library.

See No. LT-3919/72].

NOTIFICATION OF THE MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE AND INSURANCE)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir I beg to lay
on the Table—

1. A copy (in English and Hindi) of
the Ministry of Finance (Department of
Revenue and Insurance) Notification
G.S.R. No. 1098, daed the 9th Septem-
ber, 1972, under section 159 of the Cus-
toms Agt, 1962. [Placed in Library. See

No. LT-3877/72]
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II. A copy each (in English and Hiﬁdi)
of the following Notifications of the Min-

istry of Finance (Department of Revenue

and Insurance) :—

(i) Notification G.S.R. No. 1342,
dated the 14th October, 1972, together
with an Explanatory Memorandum
thereon, [Placed in Library See No.
LT-3878/72].

(ii) Notification G.S.R. No. 1370,
dated the 4th November. 1972. pub-
lishing the Foreign Travel Tax (Amend-
ment) Regulations, 1972, issued under
section 50 of the Finance (No. 2) Act,
1971, [Placed in Library. Sce No. LT-
3876/721. !

(iii) Notification G.S.R. No. 1413
dated the 11th November, 1972. toge-
ther with an Explanatory Memorandum
thereon. *

(iv) Notification G.S.R. No. 1424,
dated the 11th November. 1972, toge-
ther with an Explanatory Memorandum
thereon, [Placed in Library. See No.

LT-3878/72 for (iii) and (iv)].

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CONSTITUTIONAL CRISIS T™
TaMIL Napu

SHRI VEERENDRA PATIL (Mysore)
Sir_ on a point of ordzr. T read in the Press
today and also yesterday that Mr. Mathia-
lagan is going to file a complaint in the
court against his removal from the office
of speakership. Sir, before you take up this
Calling Attention motion, T would like to
know from the Government what is the
latest position. . .

MR. CHAIRMAN : You raise your point
of order about the procedure,

SHRI VEERENDRA PATIL :
yet finished. ..

SHR] DAHYABHAI V. PATEL (Guja-
rat) : T have not yet moved the Calling
Attention motion. How can he raise a point
of order on this ? There is nothing before
the House. ..

SHRI BHUPESH GUPTA (West Ben-
gal) : The Calling Attention has been
rightly admitted. . .

(Interruptions)

]
I have not
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SHRI VEERENDRA PATIL : If vou are
going to allow me to have my say, then I
will say something.

MR. CHAIRMAN : You can make your
point of order.

SHRI VEERENDRA PATIL : [ am mak-
ing my point of order, This is the report
which has appeared in the Press. T would
like to know from the Government whether
Mr. Mathialagan has approached the court,
because he was going to approach the court
today, and if he has already done so, then
the matier becomes sub judice and we can’t
discuss it, This is one point,

The other point is this The other dav,
it figured in the Lok Sabha also and the
hon. Speaker was pleased to observe that
whether the House is competent to discuss
anything happening in any of the State As-
semblies has to be examined fully. T want
to know whether the Chairman has exa-
mined this aspect and whether he is in a
position to give a ruling becausg we are
going to establish a precedent, The moment
there is a Calling Attention motion on the
Table and the hon. Minister makes a state-
ment on it, then it becomes the property
of the House and this is open for discussion,
and no discussion can be prevented at that
stage. So T would like to have a ruling on
that.

Sir, the third point that T would like to
make is thiz. It says, “To call the attention
of the Minister of Home Affairs to the
reported constitutional crisis in Tamil Nadu
T would like to know, Sir, who has reportad
about a constitutional crisi in Tamil Nadun?
1 think, Sir, a report to this effect has come
from the Governor. I would like to know
whether the Governor has made a similar
report about the break-down of the Con-
dtitution in Tamil Nadu.

Unless these points are clarified, and un-
less a ruling is given, I do not think there
is any point in discussing the Calling
Attention motion

MR. CHAIRMAN . It is quite clear that
any malter which is the subject matter of
dispute in a court of law should not be
allowed to be discussed in the House, nor
<hould the validity of the proceedings in the
Legislative Assembly of Tamil Nadu be
discussed, Now this is the ruling. So far as
the facts which are not dsputed are con-
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cerned, it may be open to the hon. Mem-
bers to put questions to the Minister. There
is no question of any discussion. Calling
attention is not discussion. Subject to the
ruling which I have given, after hearing the
Government, if any question is put for
clarification, then that question can ee asked.

SHRI BHUPESH GUPTA : We are not
clear about your ruling, Did we not discuss
Punjab here ?

SHRI JAISUKHLAL HATHI (Gujarat);
Sir, I do not want to raise any point of
order. Your :iuling is perfectly in order,
especially the second part that the validity
of any procedure in any State Assembly will
not be called in question, Once the hon.
Minister makes a statement, the questions
of fact will only relate to irregularitics.
The facts are that something has happened
in that House. Questions will be put and
the Minister will have to reply one way or
the other. That will indirectly mean that we
are saying something or the Housing is
discussing, not by way of discussion but by
way of questions and answers, somcthing
which has happened in the State Legislature.
It will not be at all proper constitutionally
for this House either to ask questions or
for the Minister to reply or in any way to
discuss about what has happened there.
Therefore, I submit, Sir, that if the Minister
is prepared to make a statement, well and
good, If he cannot make a statement, it is
still better. But no question should be asked
on any fact which is alleged or happened.
It will tantamount to our discussions the
State Legisture’s irregularities,

MR. CHAIRMAN : I have already given
the ruling.

SHRI JAISUKHLAL HATHI: I ha\,f.e
said in the beginning that your ruling is
perfectly valid.

SHRI BHUPESH GUPTA : It has abso-
Intely no validity, There is no validity m
what Mr. Hatht has said. There is no vali-
dity either in point of law or in point of
proceedings. Here are the proceedings. You
can see how many times they have discussed
such cases. Take Punjab, West Bengal,
Kerala, Madhya Pradesh and Rajasthan.
They stand in a row. When similar situa-
tions have arisen there, they have been
discussed.
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|Shri Bhupesh Gupta.]

Now what is the calling attention motion?
1t is the reported constitutional crisis.
Now, Sir, as far as we are concerned, con-
stitutional  crisis is something which the
Parliament must be seized of. In fact, I am
not in favour of going 1o court in such
matters when the rights and privileges of
Assemblies are involved. I do not support
those people who rush to the court in
madters relating to the powers and privileges
of the State Legislature. Therefore, our
position is very clear, A constitutional crisis
has developed in a Legislature. Tt can deve-
lop in any organ of the State. What is the
remedy ? According to us, the court is no
remedy. The Parliament is the sovereign
body. The President, under the Constitution,
is supposed to protect and defend the Con-
stitution. ‘The Parliament is entitled to go
into the question of crisis and the working
of the Constitution in a State in order to
find out what constitutional remedies we
have in this matter, Therefore, Sir, the
question that yelates to issues of fact touch-
ing on the question of crisis would not only
be valid, but 1t would be justified and not
to seekh clarification would be derelection
of duty on the part of Parliament. Sup-
posing T am in a Legislature. 1 have a
majority. T decide to function the Legisla-
ture according to my way. Is Parliament to
keep quiet simply because some people have
cone to court ? Is Parliament not to go into
the question whether things are running in
accordance with the Constitution ? Now,
Sir, where to go is a matter of detail, Some
people may go to the court. Others may
¢0 to Balyogeshwar or some Muni,

MR. CHAIRMAN . Mr.  Bhupesh
Gupta, please sit down.
SHRI BHUPESH GUPTA: We have

come to Parliament ... (Interruptions)
Everybody should be scized of it and
should make suggestions.

SHRI VEERENDRA PATIL: After I
raised the point of order and the Chair
has been pleased to yive a ruling, can
there be a discussion ?

MR. CHAIRMAN : No.

SHRI BHUPESH GUFTIA: Mr. Hathi
said double standards.

MR. CHAIRMAN : My ruline stands.

SHRI BHUPESH GUPTA: Without
the subject can there Te a discussion. So,
he is singled out,

[RAJYA SABHA ]

to a matter of 100
urgent public importance

MR. CHAIRMAN: Mr. Bhupesh
Gupta, please sit down.
SHRI S. S. MARISWAMY (Tamil

Nadu): On a point cf order.

MR. CHAIRMAN : I have called Mr.
Advani,

SHRI LAL K. ADVANI (Dethi): On
the point of order raised by Mr. Patil.

MR. CHAIRMAN: @I have already
given a ruling.
SHRI LAL K. ADVANI: . You

have given a ruling. Buat in view of what
Mr. Hathi has just now saic, I think the
matter needs to be claufied. I think Mr.
Bhupesh Gupta is perfect'y in oider in
what he has said to put it succinctly, in
Tamil Nadu today sume constitutional
irregularities, improprieties and illegalitics
have happened and, therefore, it should
be very much the concein of tbys Parlia-
ment to discuss the -maticr.

Even though, I do think, that the werd-
ing of the Call Attention notice is rather
unhappy. There is no “constitutional
crisis? as such in the state. But so far as
discussion in this House is concerned, the
matter raised by Mr. Dahyabhai Patel is
one which this House is fully entitled to
discuss. Precedents are therc; Punjab,
Haryana, and Bengal, all these have been
discussed before. Therefore, we have to
discuss it,

MR. CHAIRMAN : But there is pend-
ing case.

SHRI LAL K. ADVANI: The matter
is sub judice. To that extent the general
rule pertaining to cases sub judice for dis-
cussion would apply here also,

MR. CHAIRMAN: 1 have given my
ruling,

SHR1 S. S. MARISWAMY : Sir, while
bowing my head down to your ruling I
want to point out that there is not even
an jota of validity in what Mr, Bhupesh
Gupta has said. 1 think in th2 case of
Haryana and Punjab and other States thev
hed some backpround when there really
was a constitutional crisis. But so far as
Madras is concerned, there is no consti-
tutional crisis. The Assembly is going on
and everything is normal. The ex-Speaker
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himself has made it clear that there is no
constitulional crisis in Madras.

MR. CHAIRMAN :
sit down.

All right, please

SHRI DAHYABHAI V. PATEL: Sir,
must protest. The Calling Attention was
in my name and before I made my sub-
mission a point of order was raised. There
was nothing before the House and how
can a point of order be raised when there
is nothing before the House? What is
going on is absolutely irregular,

IMR. DEPUTY CHAIRMAN in the Chair.]

MR. DEPUTY CHAIRMAN: You call
the attention.

SHRI DAHYABHAI V. PATEL: I do
want to call the attention and that is why
1 gave notice of it. I am surprised that
50 many eges in the box got up fiom all
sides without taking the trouble of giving
the notice.

MR. DEPUTY CHAIRMAN: Don't
raise a hornet’s nest about it,

SHRI DAHYABHAI V. PATEL: A
hornet’s nest is going to be raised because
other people have provoked.

MR, DEPUTY CHAIRMAN: You do
your job.

I will

SHRI DAHYABHAI V. PATEL :
quitely do my job, Sir.

Sir. 1 tise to call the altention of the
Minister of Home Affairs to the reported
constitutionad crisis in Tamil Nadu.

Everything arises after this, Sir. After
1 hear the reply of thec Home Mnister,
of course, I will have questions ic ask.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): Sir Government have seen
only newspaper 1eports of the Tamji! Nadu
State Assembly proceedings of 2nd Decem-
ber. Government have also seen news-
pape: reports that the High Court of Mad-
ras is being moved for a judicial pro-
nouncement on the legality of the said
proceedings. Tn these circumstances, 1t
would not be appropriate for Government
to takc a view in the matter,
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SHRI DAHYABHAI V. PATEL : Does
the Government act on press reports in
this matter ? Has the Government no
authoritative information ? Has the Gov-
etunent no information that ceriain pro-
cecdings have taken place in the Madras
Assembly, that the Madras Assembly was
summoned, that an attempt was made to
move a non-confidence motion against the
Speaker and whether it was valid or not ?
The requisite notice—14 days’ notice—for
moving the no-confidence motion was ab-
sent. In view of that will the no-confi-
dence motion be taken into account?

SHRI S. S. MARISWAMY: Mr.
Dahyabhai Patel 15 misleading the House.
There was 14 days’ clear notice. I have
got the rules heiec, N -

SHRI DAHYABHAI V. PATEL: You
will get your time; I do not want to be
interrupted.

Sir, we have got our Rules of Procedure
and these Rules of Procedure should oe
a model and should be a pguide for the
State Assembly. If a period of 15 days
is required in this House for giving notice
of No-Confidence Motion, it should apply
to the State Assemblies also. In this case,
it appears that without notice. ..

MR. DEPUTY CHAIRMAN: You

please ask a claritication,

SHRI DAHYABHAI V. PATEL: I
would like to know whether it is a fact that
an attempt was made or sought to be made
to move a No-Confidence Motion without
the requisite notice and whether 1t is not
« curious situation where two Chairmen
were sitting to preside over the proceed-
ings of the Assembly. And, how is it
that the Chief Mrister arrogated to him-
self the power of the Speaker by adjourn-
ing the House uand by deciding what is
in order ard what is not in order ?

SHRI S. S. MARISWAMY : Let me
seply to him. ’

MR, DEPUTY CHAIRMAN: Mr.
Mariswamy vou cannot reply to him. Yes.
Mr, Minister,

st gaaw fag (glhamwr) 9o-
AWEia Y, AT FEEdr w1 GW & )
el w7 9= 4g ¢ % WA wgEw
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SHRI K. C. PANT : I think, there was
some misunderstanding in the hon. Mem-
ber's mind when he though that the Go-
vernment was going to form its opini~
on the basis of what is going on and what
is bemng reported in the newspapers. The
Government is not going to form any
opinion on the basis of newspaper reports.
As trke vecord of the procecdings 1s not
available with the Governmeni, 1t cannot
form a view, that is what I said.

SERI DAHYABHAI V. PATEL : What
happened to the procsedings ? Was re-
quisite notice given or not? We are not
going to get any information. If the Gov-
ernment does not have any information,
it was its duty to send a telegram and get
the information. Was due notice given ?
Why did the Government uot move in
this matter ? This is a very serious mat-
ter. Government should have sent tele-
gramms to Madras, This is utter carless-
ness on the part of the Government. Does
the Government want the Constitution to
function or =not?

SHRI LOKANATH MISRA (Orissa):
On a point of order. When the hon. Hom=
Minister this morning got the notice that
there was a Calling Attention Motion nend-
ing in this House, did he not think it his
responsibility to be in touch with the
Governor of Madras and get from him
the first-hand information in order to
apprise the House of the situation ? Once
you have put this on the agenda papers,
it is the duty and responsibility of the
Home Minister to see that all available
information is made known to this House.

SHRI DAHYABHAI V. PATEL :
has failed to do it.

He

SHRI LOKANATH MISRA : The Go-
vernment are deemed to have failed in
their duty and responsibility

MR, DEPUTY CHAIRMAN : It is not
a point of order,

[RAJYA SABHA]
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SHRI LOKANATH MISRA: It is @
point of order. Are we not entitled to re-
ceive the first-hand information. T would
like to have a reply from you. Once the
item is on the agenda paper, are we not
entitled to get the first-hand information ?

MR. DEPUTY CHAIRMAN: He has
given whatever information he thinks you
are entitled to.

SHRI LOKANATH MISRA: If you
have heard what he has said, he has said
that he has received the information from
the newspaper reports. That way, we have
read much more in the newspapers than

_the Home Minister has.

MR, DEPUTY CHAIRMAN: He has
not received any report {rom the Gover-
nor.

DR. BHAI MAHAVIR (Delhi): How
do we presume that?

MR. DEPUTY CHAIRMAN : Dr. Bhai
Mahavir, whatever he has said is on the
basis of paper reports.

SHRI LOKANATH MISRA: Mr.
Deputy Chairman, have you enquired
from the Home Minister whether he has

tried to ...
4

MR. DEPUTY CHAIRMAN: That

thing let Mr. Advani enquire. I have
called Mr, Advani,
SHRI LOKANATH MISRA: What

about my point of order?

MR. DEPUTY CHAIRMAN : That is
what I am saying. There is no point of
order. It is only another clarification
which, I think, Mr. Advani can ask. I
have called upon Mr. Advani.

SHRI LOKANATH MISRA: Are we
not entitied to receive the  information
that is due to us?

MR. DEPUTY CHAIRMAN: The
House is perfectly entitled to get any in-
formation that is due to them. That is
quite plain.

SHRI DAHYABHAI V. PATEL: The
Home Minister is trying to shield his
former ally.

rrr



105 Calling Autention

SHRI BHUPESH GUPTA: Sir, the
point of order is there. Notice has been |
given. Notice of at least 24 hours has |
been given. He is expected to give us
a reasonable reply, a reply which is acces-
sible to him, within a reasonable time.
The point therefore is that a normal per-
son, a normal Minister, would have en-
quired from the Governor as to what hap-
pened in the Assembly. The Governor's
function has some constitutional status
also. Now, Sir, if he had not done it, he
can say, “I did not ask for it”; or he can
say, “I asked for it. The Governor re-
mained silent.” He can say, like the West
Bengal ...

SHRI K. C. PANT: If he is utilising
his question, then I can answer him; then
surely he can ask no more questions. If
it is a point of order, Sir, you will have
to answer it,

SHRI BHUPESH GUPTA: The point
of order i there: “Why is the Minister
not veplying ?” ‘

SHRI DAHYABHAT V. PATEL: He is |
not in a mood to give information.

SHRI BHUPESH GUPTA: Suppose a
question is put and the Minister says, “I
cannot answer” ? Then you see, ten days’
notice you got. Did you try ? Therefore,
vou shouid ask him,

MR. DEPUTY CHAIRMAN: He has
replied to your question. Let me answer
the point of order. A clarification was
sought and he gave whatever answer was
in his possession. So, I cannot compel
him to answer more than that.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Sir, I rise on a point of order.
This was a Calling Attention Motipn. This |
was not a question. A Calling Attention
Motion means something in parliamentary
procedure, Calling Attention Motion means
that on an urgeni public matter, the atten-
tion of the Government is drawn. It does
not mean that the Members want secondary '
information trom the Home Minister, in-
formation that is already published in the
newspapers. Either you were wrong to
admit this Calling Attention Notice or if
if was justifiably admitted, the Minister is
wrong in giving this reply that he has
just read something in the newspapers, be-
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| cause it is a matter of procedure and

dignity and docorum of this House. At
the earlier stage when my friend, Shri
Veerendra Patil obijected to it. the Chair-
man said that the Calling Attention Notice
had been admitted. And it means that
it has been deliberately admitted by the
Chair, knowing full well that it is a mat-
ter of public importance, that it is urgent
and that it calls for the attention of this
House and of this Government, After hav-
ing done so, the Home Minister just canmot
come and say that “We have read some-
thing in the newspapers and we bhave no-
thing to comment,” because if it was the
thing, there was no need to admit this
Calling Attention Motion. So, I should
like to know from you: What was the
validity ? If there was any validity for
admitting this Calling Attention Motion,
then there cannot be any validity for the
reply which the hon. Minister has given.

MR. DEPUTY CHAIRMAN: You will
appreciate that the Minister in this reply
has said that there is a complicating fac-
tor of the Speaker of the Tamil Nadu
Assembly going to the court. So, he
cannot exactly. . (Intcrruptions)

SHRI CHANDRA SHEKHAR: Mr.
Deputy Chairman, you make confusion
worst confounded. Does that mean that
the House is barred because the Speaker
there or anybody expressed that he is
going to court of law? Then this House
will be rendered functionless—if this be-
comes the motivating factor—and we can-
not discuss anything in this House on any
question. And anybody can say, “I am
going to a cowmt of law and you cannot
discuss it.”

MR. DEPUTY CHAIRMAN: The
Chairman has already given a ruling on
the matter,

SHRI CHANDRA SHEKHAR; What-
ever ruling the Chairman might have
given, he cannot transgress the dignity
and procedure of this House. There is a
cerlamn limit to the rulings of the Chair-
man also. I would like to hnow in what
circumstances the Chairman thought it
proper to admit this Calling Attention
Motion and if this Calling Attention Mo-
tion was admitted by the Chair, either
it was just done without considering it;
if it was done deliberately, then this reply
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{Shri Chandra Sekhar.]

of the Home Minister cannot be justified
on any account.

SHRI BHUPESH GUPTA: Sir, I beg
of you to consider one point, Suppose
there is a railway accident given in the
newspapers and we give a calling atten-
tion notice. Then the Minister comes and
replies the next day that he has nothing
to say although he has read about it in
the newspapers. Is not the Railway Minis-
ter expected in a comparable situation. to
get the information from the local railway
authorities as to what has actually hap-
pened ? Here, in this case, Sir, the Cen-
tral Government has got its representative
there, namely, the Governor. Normally
in such a situation the first thing is to
ask the Governor as to what he has to

say ...
MR. DEPUTY CHAIRMAN: I allow-
ed vou to ash clarification ...

SHRI BHUPESH GUPTA: ... Mr.
Chandra Shekhar is right You have allowed
the motion. Having allowed it you are
allowing him now to be frustrated by the

hon'ble Minister.

MR. DEPUTY CHAIRMAN: Mr Ad-
vani.

SHRI NAWAL KISHORE (Uttar Pra-
desh): Sir, I am rising on a point of
order.

MR. DEPUTY CHAIRMAN: What is
your point of order?

SHRI NAWAL KISHORE : Unless 1
speak how can I say what is my point
of order? My point of order is this. The
Chair has rules that anything sub judice
cannot be discussed. Sccondly, we can-
not question thc validity of lhe proceed-
ings of any lagislature. T want to know
that in spite of the reply by the hon’ble
Minister it is not clear whethér the case
is swb judice or not. Whether amy parly
has gone to court, because if it is
judice we cannot discuss it
we cannot presume that 1t is suh judice,

SHRI BHUPESH GUPTA :
crisis can be sub judice ?

How a

SHRI DAHYABHAL V., PATEL : How
can you call it sub judice > A suit has been
filed. And who hnows whether a suit has

[RAJYA SABHA ]
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( been filed ? It is just a newdpaper repart.

SHRI LAL K. ADVANI: Many hon’ble
Members have expressed their misgivings.
But it appears that the Minister is not
prepared to reply them on their points
of order. Therefore, I put this pointed
question. I am not referring only to the
admission of the calling attention notice
yesterday and the duty which this notice
imposss on Government. [ think that the
Government of India even otherwise had
a bounden duty to inform itself completely
about the situation im Tamil Nadu ever

! since it came to know about the Saturday
happenings. Between Saturday and today
I am sure that the Governor must have
communicated to the Central Government
what is his version of the happenings
there. This is the question that I want
to know., If the Governor has communi-
cated his own version why should this
House be given information only on the
basis of press reports? 1 can understand
the Minister saying that the Governor has
communicated to him his own opinion as
to what has happened and in view of
the matter being sub judice he would not
like to give it. But he comes to the House
and tells us only what hc has read in the
press report. I object to this, and ask
him thiq question whether orally or in
writing the Governor has sent any com-
munication to the Central Government
after the happenings of last Suturday. Sir,
this is one question,

Secondly, on Saturday last in the melo-
drama that took place in the Tamil Nadu
assembly I think some friends here may
regard Mr., Karunanidhi as the villain of
the piece and some other friecnds may
think that M.G.R. is the +illain of the
piece in that melodrama. Fact is they
were neither heroes nor villains.

SHRI PRANAB KUMAR MUKER-
JEE (West Benral) : Is it proper to des-
cribe the proceedings of that House as
melodrama ?

SHRI LAL K. ADVANI : In that Melo-

drama they were neither heroes nor the
villains, Tn their clownish antics the
participants have made a casualty of the

Constitution itself,

MR. DEPUTY CHAIRMAN : You can-
not call anybody clowns, You can des-



109 Caliine Auennon

cribe the happenings therc but not call jt
clownish.

SHRI LAL K. ADVANT: I am talking
in very general terms. I am sure even
the editorials bear out that what happened
in the Tamil Nadu Assembly cannot give
any satisfaction and solace to whosoever
is interested in the successful functioning
of constitutional democracy in the coun-
try. Every one is grieved. Therefore, it
is with a feeling of anguish that I say
this. I have been a presiding officer my-
self. Ever since I saw the presiding offi-
cer of that Assembly adjourn the House
I have been pained to see as to what is
happening. I am not going into the de-
tails of the whole affair. But I do feel
that the majority party in Tamil Nadu
could have confronted the situation in a
perfectly constitutional manner and not
tried to resort to the same type of tactics
as their adversaries were resorting to, and
in this kind of conflict, constitutional im-
proprieties have been committed, constitu-
tional illegalitiecs have been committed.
but here in this House I would seek from
the Home Minister a categorical assurance
that in this quarrel between the cats they
are not going to play the monkey ...

MR. DEPUTY CHAIRMAN: There
are no monkeys ...

DR. Z. A. AHMAD (Uttar Pradesh):
He should not call them cats. They are,
after all, repiesentatives of the people.

SHRI A. K. A. ABDUL SAMAD
(Tamil Nadu) : He is a buffoon in this
House.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA) : Sir, those words should be

expunged.
(Interruptiony)

SHRI S. S. MARISWAMY : On a point
of order, Sir. Are you going to allow
the words “buffoon” and “clowns” and
“monkeys” to go on record? If the
Madras Assembly calls the Members here
fools and knaves. would you tolerate it ?
(Interruption)

MR. DEPUTY CHAIRMAN: Mr. Ad-
vani, you better withdraw those words.
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MR, LAL K. ADVANI: 1 am with
drawing them. (Interruption). Because my
reference to Ac\op's fable is not  under-
stood, it has been misunderstood, There-
fore, I withdraw those words,

Now, this Calling Aftention motion has
been admitted in the name of a constitu-
tional crisis, T would like to stress that
there is no Constitutional crisis in  the
State ...

MR. DEPUTY CHAIRMAN : Are you
asking for clarifications from the Minister ?

SHRI LAL K. ADVANI : Yes, because
on the ground of constitutional crisis, they
may think that Central intervention s
valid. Therefore, I want a categorical
statement from the Minister that in thesc
circumstances, they would allow the courts
to sort out the whole matter and ihey
would not take recourse to political inte1-
vention or take action under article 356.
That is all.

SHRY MAHAVIR TYAG! (Uttar Pra-
desh): We are anxious to know whether
the Government has contacted the Gover-
nor or not,

MR. DEPUTY CHAIRMAN: Let the
Minister reply.

SHRI K. C. PANT : Sir, this question
relates to certain happenings in the Tamil
Nadu Legislature on the 2nd December.
And since a legislature is involved, it is
a delicate matter. As hon, Member, will
readily realise, we are a legislature, they
are a legislature and, therefore firstly, 1
do not think that words like “‘clowns” will
help in the situation at all. The rights
and wrongs of the issues apart, I do not

think that words like this help in the
situation.
SHRI LAL K. ADVANI: If T may

interrupt. I said “clownish antics”; 1 did
not refer to any “clown”,

MR. DEPUTY CHAIRMAN : Well, he
has amended it.

SHRI K. C. PANT: 1 only wanted to
say that in such a serious and delicate
matter, cxpressions of this kind are some-
times likely to be misunderstood and are
better not used.

Now. Sir, a~ for the  Government’s
duties in informing itself after the Calling
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Attention Notice is received, the Govern-
ment has every respect for the House and

naturally the Government is duty-bound,
when it gets notice of a Calling
Attention motion, to apprise itself
of the facts, and there should never

have been any doubts in any hon. Mem-
ber’s mind on this matter. We have ccr-
tainly been in touch with the Tamil Nadu
Government and we have asked for an
authoritative version of the proceedings of
the House, because this is not a matter
in which one can even form an opinivo
without knowning the actual authoritative
proceedings of the House. So. I am
sorry that doubts were raised about this
matter as to what the Governinent has
done. And even my hon, friend, Mr.
Chandra Shekhar, such a  level-headed
man, objected to this point. It 1s obvious
that the Government would try to get
facts and in the abssnce of those facts,
the Government can stand up and say,
“We have nothing to say”. or can say
“We have seen ceirtain things in the news-
papers”. We do not admit Calling-
Attention Notices, but when in your wis-
dom you admitted a motion, we try our
level best to give whatever facts we have.
So, this is the answer to the first point.
It is not just a guestion of something be-
ing sub judice now or not being  sub
judice or something going to the court to-
day or tomorrow. It is not that alone.
But the fact is that we do not have an
authoritative version of the proceedings of
the House . ..

SHRI MAHAVIR TYAGI
Governor been contacted in this connec-
tion ?

SHRI K. C. PANT: The Government
was contacted. The Governor also came
here. I did not have a talk with the
Governor. The Governor talked with
some of my colleagues. But the Governor
happcned to be in Delhli on the 2nd
December attending the Governors’ Con-
ference, on the very day on which this
incident took place in the Tamil Nadu
Assembly,

SHRI MAHAVIR TYAG!: What hap-
pened after he went back to Madras’

SHRI K. C. PANT : May I with all res-
pect point out that the Governor was not
in Madras on the day whecr this incident
took plave? He happened to ke here
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attending the Governors’ Conference.
Therefore, in relation to the proceedings
in the House on that day tae first thing,
at least to our mind, to be seen is the
authoritative version of the rccord of the
proceedings of the House which we have
asked for, which we have sent for.

SHRI LOKANATH MISRA : Sir, what
is this argument of the Minister. Even if
the Governor was in Madras on that day,
did the Minister expect thc Governor to
go inside the Assembly and 1cport ? What
is this argument that the Governor was
here in Delhi on that day?

SHRI LAL K. ADVANI: Sir, I would
like to know whether, in view of  this
constitution crisis there, the Government
is thinking of any kind of iatcrvention
today or tomorrow, Can the Minister
assure us that ...

is
can

MR. DEPUTY CHAIRMAN: He
awaiting information and then only
he form an opinion.

SHRI LAL K. ADVANI: 1 think this
is a matter on which the House would like
to be assured because ...

MR. DEPUTY CHAIRMAN : How can
he give any asurance when he says he is
awaiting information

SHRI K. C. PANT: Still, Sir, T can
assure him that the Government will apply
its mind to the situation that arises.

SHRI BHUPESH GUPTA: Sir, [
quite agiee that an extremely critical,
delicate, situation has arisen. And Par-

liament should approach it with a clear
conscience, but none the less, try to fulfil
its role in the context. First of all, we
are not discussing anvthing strictly judicial.
We are discussing a constitutional situation
which seems to have arisen and Parlia-
ment, especially the Rajya Sabnha, ‘he re-
presentatives of the States, are particvlarly
called upon to do so. First of all, T make
it clear that T am not one of those who
would like to rush to the court of law
taking matters relating to the privileges,
rights and wrongs of Parliament or the
Legislature. I do not support that kind
of action. But surely that Joes not pre-
clude me as a Member of Parliament, or
us in Parliament, from being scized of the
situation, from saying what ~ve say on the
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matter. On many such occasions we have
done that. First of all, the honourable
Minister said in reply to sowe clarifica~
tions that he is waiting for the authorised
version of the proceedings of the House.
But the question here is: Who will autho-
rise that version of the proceedings ? May
T know who will testify to *he proceed-
ings of the House ? Who is that person?
Who will authenticate the procesdings of the
House being sent to Parliamcnt or to the
Home Ministry? Would the Speaker
~ign it? And if the Speakcr does not
>ign it, who is going to sign it? Who had
the authority to assume the responsibility
of signing it? Therefore, here again the
so-called authorised version will not come
because it will be a version given by peo-
ple who have no locus standi to  testify
to the authenticity of the proceedings be-
cause the Speaker had been, according to
us, unconstitutionally put out of action,
The situation has arisen because, accord-

ing to us, the Speaker has been illegally
and unconstitutionally robbed of the
authority of the office he holds. As far

as we know, Articles 180 and 181 of the
Constitution are very clear: So long as
the Speaker’s office is not vacant, nobody
can perform the Speaker’s functions. But
here even before the office of the Speaker
fell vacant in terms of Article 181 of the
Constitution, somebody came and func-
tioned as Speaker. It is impermissible
under the Constitution. In any case, Sir,
it was highly irregular. The-efors, Sir, 1
should like to know whether the Govern-
ment has taken care to get Lhat aspect of
the case clarified from whichever autho-
rity that they have or with wnom they
may be in touch. This is one point.

Then, Sir, it may be said that the Spea-
ker has been removed by a “No Confi-
dence” motion. That again is wrong.
“No Confidence” motions either in  tha
House or in the Lok Sabha or elsewhere
have to be dealt with according to the
Rules of Procedure and the Conduct of
Business in the particular House concerned
and you cannot just do as you like. What
does the Rules of Procedure and Conduct
of Business in the Tamil Nadu Assembly

say ? Sir, according to that, whether, 14
days' notice is required or not—that is
to be seen. If it is required, Sir, then,

with the prorogation, not adjournment,
with the prorogration of the Assembly, all
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the resolutions and motions before the
Assembly lapse. It happens here and in
the other House also and 1t is an accepted
constitutional principle. It s an accepted
norm in parliamentary democratic fumc-
tioning, in the House of Commons, in this
House and in the Lok Sabha and in every
Assembly, As the House is prorogued,
every thing, every resolution standing in
the name of somebody, lapses. Another
notice has to be given. What happened
to that ? It cannot be said that the same
motion was moved cince 14 days’ notice
was not required and the motion was pas-
sed. Therefore, Sir, it is a clear case of
usurpation of the authority, of somebody
functioning in the Legislature, not in ac-
cordance with the Constitution, not in ac-
cordance with the Rules of Proccdure and
Conduct of Business of thc Tamil Nadu
Assembly, but in accordance with the poli-
tical requirements of a particular party.

MR. DEPUTY CHAIRMAN:
please wind up now.

You

SHRI BHUPESH GUPTA : Sir. this as-
pect also should be ciariied. You kindly
seriously consider the -:toation. Suppose,
for argument’s sake, the Assembly func-
tions according to a mad Chief Minister—
I am not saying that he 1s mad--but it
functions according to nim Will Parlia-
ment keep quite? Will Parliament keep
quite ? Suppose, Sir, [ am the Chief
Minister of a State—I hope I will never
be one—and 1 function in absolute dis-
regard of the Constitution. Then, I ask
you to come to the court and file a suit
against me and I say that since there is
a court proceeding, we are pot in a posi-
tion to deal with it. Can 1 say that? I
can never happen,

MR. DEPUTY CHAIRMAN: You are
now dragging on. Plsase wind up now.

SHRI BHUPESH GUPTA. Sir, wha
about the constitutional respensibility of
Parliament in this mader ? Sir, under the
Constitution, Parliament is supposed tc
ensure the defence and piotection of the
Constitution and ensure that cvery thiog
functions in accordance wich the Constitu-
tion, very organ of the State Iunclicns ir
accordance with the Constitution. Wha
has happened to that? I would like
know this. Sir It is very clear,
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Sir, before I sit down I want to refer
to our friend, Shr'yKarunanidhl- I will
not use any bad fanguag:z about him—
who refused to face in a calm atmosphere
the charges made against Lim in the As-
sembly. That 15 why he bas resoried 1o
such methods which are completely un-
constituttonal and wholly 1mpcinussible
means of suppression

(Interruptions)

SHRI G. A. APPAN (Tauul Nadu).
Su, I am on a point of order,

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, he 13 on a point of order.

SHRI BHUPESH GUPTA - Sir, here is
the charge-shcet against him, suhmitted
against Shri Karunanidhi

SHRI & A APPAN: Su, on a point
of order.

MR. DEPUTY CHAIRMAN . Mr Bhu-

pesh Gupta, please take vour seat He 1s
raising a point of o.der.
SHRI BHUPESH GUPIA: run-

nng into 22 pages. Sir, these charges he
should have faced. Mr. Karunamdhi
should have faced these charges on the
floor of the Assembly. . . (nterruptions)

Sir, the matter should be seriously
considered and we must .e¢ how we can
1cstore the Tamul Nadu Assembly to its
dignity, to its status, and ettle the matter
1in a democratic and constitutional manner.

MR. DEPUTY CHAIRMAN - Mr. Bhu-
pesh Gupta, I have been ashing you to
finish quickly because he s raismg a
point of order

SHRI BHUPESH GUPIA What 15 his
reply ?

SHRI G A APPAN Mr D.puty
Chairman, Su, you know. 1 have tepeated-
Iy said that this 15 a House of cld~rs and we
have to learn the habit ot obsying the
Chairr  When the Chair sav, and when ths
honourable Minister has Jiven his infor-
mation, theie is no begging the question
and we cannot discuss the preccedings of
the Assembly when the Charr hay already
ruled. Sull he 15 going on puiting the
same question and calling names and so
on. Will the honourable Deputy Chaiiman
expunige what he has just now said ?

MR DEPUTY CHAIRMAN Yes. My
Pant,
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SHRI K C. PANT: Si1, my honourable

friend. Shri Bhupesh Gupta, has accepted
certatn facts and on thera he has based
his questions. As I said, [ am not in a
posttion to form an opimon unless I get all
the facts. Even the question whether the
House was piorogued or adjourned, Y
understand has been agitated in a court
of law and the couit has reserved its rul-
ing (Inrerruptions) It 1 a very relevant
matter

1té

SHRI BHUPESH GUPTA They should
not have gone to the court.

SHRI K C, PANT. I wish they had
heeded your opinion. But they did not...

SHRI BHUPESH GUPTA - 1 wish they
had not gone to the court. Then you
would not have been in a position to say
alt these things .

SHRI K. C. PANT : I think Bhupeshijt
iy not really understanding the far-reaching
imphications of the question. He seems to
feel that it is some kind of a clever debate
Tt 1s not a clever debate. The issues are
very serious and are of far-reaching impor-
tance. An Assembly 1s involved. And,
therefore, 1t 1s with due caution that we
have to take a stand and form an opinion.
It 1s only for that purpose, because deli-
cacses of the issues are involved, that I am
not venturing to express an opinion on the
matter

Sir, Mr Bhupesh Gupta said that he
hoped that he would not become the Chief
Minister of a State I hope so too, because
not only we would be losing him if he
became the Chief Minister of a State, but

the Oppositon would also never get a
chance to say anything (Interruptions)

SHRI S S MARISWAMY 1  would
like to seek certain clanfications fiom the
hop Minister. f{s it not a fact that the
Assembly was adjourniad on the 13th Nov-
ember and the prorogation ordsr was on
15th November ?. Sir. 185 members out of
235 members of the House gave a no confi-
dence motion against the Speaher Now-
here 1n the Constitution it 1s stated that «
peniod ot 14 days should be calculated from
the date of commencement of the session
According to Rule 26(2) of the Madras
Legislative Assembly, “such notice may be
left at the office even when the Assembly
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is not in session or by a member even be-
fore he is sworn in.” Ts the Govarnment
aware of that? Sir, on the ruling party
side thers are 185 members, On the side of
Mr. Ramachandran or Mr. Mathialagan
there are 18 members. Sir, on the day
when the Speaker Mr. Mathialagan. now
MLA, adjourned the House, he said that he
would take up the matter thtj, very next day,
on the 13th when the Assembly met. The
Speaker said, “I have received two notices
of no confidence against me. 1 will take
them up immediately the next day”. He
was normal at that tme. But immediately
after some minutes he abruptly adjourned
the House, saying that the Ministry should
resign. Sir, even in the darkest days we
have not heard such utterances from such
an exalted office. Anyway, he adjourned it.
On the 2nd when the House met, is the
Government aware that he came and sat
in such a manner, in and angle, completely
torning to the side of the Opposition and
showing his back to the ruling party ? When
they got up and said that as per the Rules,
fulfilling all the conditions; they had moved
a no confidence motion against the Speaker,
he ignored them and went on asking Op-
position members to speak on the no con-
fidence motion against the Ministry, fully
knowing—and the whole world knew—that
they were a handful of people as against
185 on the other side. Why did he adopt
the tactics ?

It is not a very big secret. According
to the rules of the Madras Assembly. the
result of a division shall be announced by
the Speaker and shall not be challenged.
The modus operandi is, Sir. that they allow
a discussion on the no confidence motion
and after some time they call for a voice
vote. If a few people get up and say that
they are all for the Motion and 180 people
say they are not for the Motion, the Speaker
was to get up and say, “Ayes have it, ayes
have i, ayes have it. [ adjourn the House
sine die””  This is the secret behind it.
But fortunately the attempted such version
of democracy was aveited by the alert legis-
lature

SHRI K C PANT : Iieally do not know
what 1 am to answer to this. Certain
pomnts of relative strength of the various
parties and group have been raised. This
is for the Assembly to decide. If there is
a division in the Assembly on a gquestion,
then alone does one hnow how many Mem-

[5 DEC. 1972]

to a matter of 118
wrgent public importance

bers are on ome side. He has given a
certain sequence of events. I am not in &
position to say anything on that.

SHRI PRANAB KUMAR MUKHER-
JEE : Sir, it is really unfortunate that the
internal matter of the State Assembly is
being discusscd here. Such crises are also
occurring in various State Legislatures fre-
quently. In view of that, I would like to
know from the hon. Minister whether the
Government is thinking in terms of bring-
ing forward suitable amendments of the
Indian Constitution in order to regulate the
powers of the various State Legislatures, to
bring uniformity in the proceedings of the
State Legislatures and to avoid future crises
like this,

SHRI K. C. PANT: Sir, I do not think
it is quite richt to say that such incidents
have taken place in other Legislatures also.

SHRI PRANAB KUMAR MUKHER-
JEE : In West Bengal, once or twice.

SHRI K. C. PANT: They are different
cases where the occasions were different,
the background was different and perhaps

the basis was different. All the incidents
cannot be lumped together. Qn: can dis-
cuss them. 1 do not think a discussion is
called for now. Each case is unique in
itself and has (o be taken separately. There
is no proposal of the kind mentioned by my
hon, friend. In fact when the A.R.C. went
into this in the context of Centre-State
relations, they felt that if there was any
difficulty with regard to the functioning of
State Legislatures, then effective remedies
must be devised by the Legislatures them-
selves. That was their conclusion. I am
stating it for what it is worth., The Gov-
ernment has no proposal to have a centra-
lised law.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) : Mr. Deputy Chairman, Sir if one
goes through the developments, the conclu-
sion is clear that every important person-
ality has been trying to clear the pitch in
the hope of getting some benefit out of
this constitutional crids. The result is vio-
lation of democratic procedure. May [
submit that it appears that so far as the
high office of the Speaker is concerned, even
though the party in power, namely, the
D.M.K.. has got a majority. there are accu-
sations and counter accusations against eash
other irrespeciive of the tact whether the
democracy is functioning or not. It is



119 Calling Attension

[Shri Babubhai M. Chinai.]

good and it is a happy augury that the
Central Government has not come into the
picture and has not uttered a word either
this way or that way. But some of the
Ministers have tried to fish in troubled
waters. What I want to say is that today
we are discussing the Assembly and to-
morrow a time may come when the As-
sembly will discuss the privileges of the
Members of Parliament or procedure of
this House. Will the hon. Minister be
kind enough to assure us that they will
take necessary action if there is a . ima
facie ca e in the charges of  corruption
which have been made against the Gov-
ernment, whether it is this Government or
any other Government of the State ? That
is the specific question which T would like
the hon. Minister to reply.

SHRT K. C. PANT : That question does
not arise here at all,

SHRI BHUPESH GUPTA: On a point
of order,

SHRI S. S. MARISWAMY : On a point
of order.

SHRI BHUPESH GUPTA : It does arise
because the situation has arisen as a result
of the refusal to face the charges. Now,
therefore, the Government at least should
express its view.

SHRI S. S. MARISWAMY : On a point
of order, Charges against whom ? Who
has made charges against whom 9

(Inferruptions)

MR. DEPUTY CHAIRMAN : Mr. Bhu-
pesh Gupta, you please take your seat.

SHRI S. S, MARISWAMY: I would
like to know who had publicly levelled
charges and against whom. Yesterday I
asked Mr. Bhupesh Gupta to come outside
and let me hear the charges he has stated
here,

SHRI BHUPESH GUPTA: On a per-
sonal explanation.

SHRI S. S. MARISWAMY : He did not
even come forward Somebody gave
them to the Governor and the Rashtrapati
and then to Mr. Gupta,

(Interruptions)

SHRI BHUPESH GUPTA : Sri, 1 hnow
private violence has been organised in
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Tamil Nadu. You should ask me. I have
been asked to cancel ... (Interruptions). .
Mr. Karunanidhi has organised private
violence in Tamil Nadu; goondas have
been let loose

| (Interruptions)

SHRI BABUBHAI M. CHINAI:
Bhupesh Gupta, I am on my legs.

M.

SHRI BHUPESH GUPTA : He brought

1 the goondas into the Assembly House also.

I want an assurance that I shall not be

harmed by Mr. Karunanidhi’'s goondas in
any place.

SHRI S.S. MARISWAMY : I do not
want M. G. Ramachandran's goondas here.

MR. DEPUTY CHAIRMAN : Mr. Bhu-
pesh Gupta, you shall be given all the pri-
vileges that are due to you as a Member of
this House.

SHRI BHUPESH GUPTA: I do not
understand.
' MR. DEPUTY CHAIRMAN: Beyond

that I won’t give you any assurance.

SHRI BHUPESH GUPTA: You can.
You are protected outside the House also
by a security guard of the Government of
India paid from the Consolidated Fund of
India.

(Interruptions)

i SHRI BABUBHAI M. CHINAJ: Mr,
Deputy Chairman, Sir, it is a matter of fact
that one of the members of the Assembly
of Tamil Nadu has come and haunded over

| the charges to the President of India and
to the Prime Minister.

| MR. DEPUTY CHAIRMAN : Well, he

; has already replied.

SHRI BABUBHAI M., CHINAI: No,
Sir. He said “no”. Thercfore, I am say-
ing. I am prepared to lay those charges on

‘ the Table of the House.

MR, DEPUTY CHAIRMAN: He says
he has not said “no”.

SHRI BABUBHAI M., CHINATL: He did
say ‘‘no”, Sir. -

MR. DEPUTY CHAIRMAN * He said it
does not arise.
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SHRI BABUBHAI M. CHINAL: If it
does not arise I would like to know why
because, after all, charges have been made
by a member of the Assembly and handed
over to the Presiednt and. .. (Interruptions)
... they assured that they will go through,
them,

SHRI K. C. PANT: Apparently he did
not hear me. May I repeat again? What
I said was not that no charges have been
made. What I said was, it did not arise.
Why I said it is because I did not know
this was what he wanted 1o know. Then I
would have found out the facts and given
him, This is why I said it did not arise.

SHRI A, K. A. ABDUL SAMAD: In
view of the ruling given by the Chair and
the statement made by the Minister—I do
not want to put any question—I want to
submit that there is no constituuonal crisis
in Tamil Nadu today. The Assembly is
functioning. I want to say, for the infor-
mation of our revered friend, Mr. Dahya-
bhai Patel, that even his own party mem-
ber had been attending the Assembly ses-
sion. And our respected Member, Shri
Bhupesh Gupta, is quite often saying that
he will not rush to the court on this matter
but unfortunately, the fact is, the leader of
his own party, Mr. Thangamani, has, rush-
ed to the court and created all these
matters, One thing I want to point out.
Even when Mr. Mathialagan—the removed
Speaker of the Tamil Nadu Assembly—was
the Speaker ...

MR. DEPUTY CHAIRMAN: Mr.
Samad, even yesterday I said, let us not
discuss the Speaker, the merits or demerits.

SHRI A. K. A. ABDUL SAMAD: Mr.
Mariswamy also expressed certain views
about his removal. Anyway, I want to
point out one incident that happened on
Saturday. The Leader of the House, Mr.
Nedunchezhian, moved a resolution for the
dispensation of the Question Hour, There
were 184 Members in the House belonging
to the Ruling Party and the allied parties,
but the Speaker said in his ruling that the
motion was defeated. That shows how par-
tial he was.

MR, DEPUTY CHATRMAN : Please do
not discuss the Speaker.

SHRI BHUPESH GUPTA: Now you
can understand what kind of certificate you

will get.
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SHRI A. K. A. ABDUL SAMAD: Sir, I
want to know from the hon. Minister, in
view of the fact that he has not received
any report from the Governor about the
constitutional crisis, whether he would say
that there is no constitutional crisis in Tamil
Nadu.

MR. DEPUTY CHAIRMAN: Mr.
Minister, he wants you to say something.

SHRI K. C. PANT:
what T had to say.

Sir, T have said

L 1

1p.M.
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s, A Gar s & fr i
@ usfae gam W 9ee i
W §9 90 g Wl WERd D
FET & T AR @ | 92 W & R
AT aTRTE gY, 399 WS TG fE agw
AYF AR TR G I ARG ol
ag war § 5 arfaeae & efeedE
Fe9e F I wg Ara-faare A Qv
aifgd, feely o faww o sifafer &Y
dfafedt & a7 fewwo =& v
@ifgd | A, 7F W feafeyr d
G 1946 FY ZFET ST F I1A AL ATAY
o A gt go o ¥ w41
WWEO@'O&WW%W
e aTEf ® @ @R 99F oF AT
¥ g2 g o S B gR-Tiiearferel
AT gy froqerar & FAT aaf A
€Y | 99 AT Ted o ¥ @@ g}
Fgr fF R TF W oGS W
e @S IR 4 Fg ¥ FF IaH I
< famary Y &, 7§ Y A e
33 1 ofrww, TR Ter & o fe,
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[+ s faie]
FfFT ANHINA FV 7@ I IFA
7g e g 7 fAar o) e
AW AT A qGHT TAAT HIAT ST @F
sFe fFaT | 3| ATE AT G ZAT
Iq F3T FY AT @ qFT Ay A7 |

& ag ST AR 7oA # 9T
AT AsgA qAg F sToww F@T g
5 wgm 7 fam @ ¥ FRiTgEeT
FTZAT #T 19 FEr TGN &, 39 A@
F FEACIAAA FleAg  AfAAATg
# FET  FIE a_T T G qEAy B A
F agwa &0 fawamw ara 1 afEa
% Fg a1 SAAT F1EAT § SR qH aree@
2 &5 o &t 99 wweeR g 3 g
g1 7 TR Agg 2 ardE & aE
qT | AT, T AQERT B A
HIRT ST At I/ ATAH v g (& 139K
T S TR Wl $W T A
¥ fag @ @ T o # gEmar g
% ¥ a7 oF A% 9GT T4 W | AR}
g Ry & 3 § |1 T 989,
WA AT g fF g ax
agi 9v TEE T4 g ) oA, %
M BT AT 2 T 17 % 794K q
Y TR T FiqT A 21, A% T AR
F A AT F ) A AT A A
qgq 9 A4 ST FEA g 5 srarrsvs
g 0 BN, AT AT qgw A
< gz Y Gafs & aww w7 e
T gaey v gfafFar =@ awy §
2, SaFI 91 4 ¥ FF HAT ST FAATH
1 FAT FE | § IAY g FAAT AT
g f I AT & w ) wew
fpar o agy & arEaa F FI H Ay
T weam fFar ?
o fF e i FE T af g ar
g | 9 TUAT A Al gar T T8 A8
T FEH TE ZAT A AHG A,
A ag T AR g F oA ag dar
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g & 13 Famear we F fgamw
A-FEGIE AT T AT 9T AT HA
g9 & U9 g % 913 178 UH
U O § sfavam weqE | S faan
TiEf # 3R I forg wv a9 faun O
g FIA AT & 7 7§ gg -
T A JHAT A g % Ag o
STAAT STRAT g % 41 SA% sew 7 4
19 § f =0 F@RT |, TIRE TR
§ 7% IYA T4 EY AT 97 AR & T g
ot ez a et A 2 ar 7Y §,
T8 HEAT I A g A g AFAT §, 7
TEIET | qF 31 ahaT €, T AT Fgy
G 7 g wwar g7 gue v e
=t #Y, ag #rF & F=0 T g, N6
fafaeet & ag %87 o1 &% & Fr o
®e? AWM F FHIEA AGl 2, AT
IR 3 90 o FFa7 FT 74T
feT ATfTy | : ‘

o S 7 3% &g 7 oAm F adt
ai e, A% Imw § gd afea o g
g & 9 uwSW i gt § fawd
fergeam ® & ad afw 39 =z &t
qifarRedy SARAT gfar & 9T &
wEt a7 7f T anfEd A § a®
FAAT ARA g F o3 am|r #ir @
zu fF oot ¥ Uar §@ g, Fa }
BT, IFT &M | AT AT 97 WA
T AT T LI FIE TREIIATH
uHsAT A At @1 @ § fran ofied
F1 A1 qa| g, fafasee § oo awe
I T 9@ far AmQ AT gak v=E §
3T faegs 7 w79 faor @

ot FoHloqrd  ITAWIYIA AT, TIAT
FgT2 AT F7 o, THET I91 47 zAfaw
¥ fv uF qredy A3 4 gara (A
f& oo wT TEET R qer
R ¥R AT § T 96 ga
AT FE o9 few ¥ owE 90
T AE & o & oo e, S AT P
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faT, wEFEEY § A AT dg IAE
f&E ¥ & qar =9 gFar g | 3%
T FF LA g FHaAT § 7 =Hi@C
ZoA Fomre wmamn § 1 ag 47 faaes
fear « g 1 9T g€ ara & £F s AR
) HEIfEr fraat gag @ q&7 &
sFa¥ E 7 T qFAT § | W AT WA
1 gE——vNFT FERE J hEer o
AT ALY, 7 A ST TGN §——FH 7 FE
=i g€ W 30 A &R F® T A & 1 |
I afean ame, oo FnTg Foad
FE1 Tt & w7 sawr fw gafag fhan
f@ gTOF TISE Ao & | afvsw e
§ a1q 99 9 ag o 05 S awHre At
7 qg rgar A fF e qeT & oyl
TG FEAT & AT TNHT T U A
fear, So® wiwr AG fAeT @ed &
HFET YT FZAT fE@T FT | 99T H
7 ¥ a1 f5 F Arfedmm aw g
fir Sq anfen=g @ #g a1 fF #1%
a4 9% 39 F 9gAd T FF A9 d6
ZF9 1 USWA Agr & qhar faAm
mreAtoer fasma o fRg L AT #
HEAT 91,3 1 T &F wreA A faww
O T AN A 9E% g9 I afeoms
dgT 21 Sy 1 zEfae enfedww AT
o, ThET T FF T e, fegdr
efFT A FEawEy I | saten
7 o s g€ & 7 57 79 T AT
it Aaw feee @ o WO A @7
sara wgr fear | &9 qer a1 fF 3 St
AT g% § 7 Y g
ey gq T A AT QAT A
%mrrﬁ?{amma‘fﬁ@?

it Fo ®Y o TA FEETETNAA
i 1 aw g AT T g
I wq TS @A SO §, SHI
Wm%,wwﬁﬁmﬁ

[S DEC 1972]

to a matter of 126
urgent public iportance

FgA fF A7 qdvEfadt & Q| gar

T arg @y # 2qfan &7 W A qe
TGAT AT |

SHRI K P SUBRAMANIA MENON
(Kerala) - I am surprised, Sir, that some
people here in this House are now takimg
so much loud about the constitutional crisis
in Tamil Nadu But, Sir, our experience
has been that the Central Government,
whenever 1t has got any opportunity, has
broken constitutional propriety, al] demo-
cratic precedents, and created situations in
every State wheie a non-Congress Govern-
ment 15 1n power 1n order to see that it is
thrown out of power 1n order {o establish
1ts monolithic control over the entire coun-
try. This has been the practice of this
Government and we see 1t being repeat>d in
a different way through all sorts of subter-
fuges, all sorts ot conspiracies also now.

Now I am surprised that Mr. Bhupesh
Gupta should eo into tantrums over these
things because his party has been somehow
helping the Government in the Centre and
the Congress to have its own purpose every-
where. But this does not mean that our
party holds any brief for Mr. Karunamdhi
and the DMK Government. But the
point 1s that if there is corruption who is
this Government at this Centre to go into
it The most coirupt Government at the
Centre is going to enquire into the corrup-
tion i the State This 1s the situation which
I cannot understand This chauvmism being
mentioned here, this hypociisy being shown
here 1s bogus. lhe only way 1s to ensurc
whether this Government is not preparing
the way for Central intervention n Tami!
Nadu Can we be assured about this ?

MR DEPUTY CHAIRMAN - It 1s youi
opinion

SHRI K C PANT Sir, my hon’ble
friend began by saying that it is a practice
of the Goveinmunt 10 extend its monolithic
contro] and so on. Do I take it that he
complaints that 1n this case this is not being
done ? Is that the purpose of what he is
saving? Ts that the burden of his song ?

SHRI K. P. SUBRAMANIA MENON
This 15 what you have been doing all the
time
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sft wien aea WAt (fagre) o
Ieawmfy Y, I T A AN
% 99 ¥ Fod TaEHE FT I AGT
AT Ffgy, F A I AR
A afraarg w1 yaw st & 7w ?
Tl HAwIST FATRAT §, g TEARE
FTH & T & AT foredy SHHAT 3
REOTT F I g F4Tq IS § AT
FUIT ISq @ | gw T T g fa=ie
FT @ & f% area, ST 9gi wamT
T AT TG | | ST Tgar g fw
agT SHIAET 58 I T8l L GG 7
qg FgT A F7 WY §, F(H SN FO
FAFWE IOH 9T gAEH AL
off FT & d) ag oy SHFN F WA & )
TggH FW § A AA-FAFT FI @
£ 3q fau afaemrg @ s &9 ¥ T97
TGST AT & 9g 7€ § T agi ediFT FT
HAT TAT & | SR IS T F1E garer
TFAT AT qF QTE AT, JATHA gH AW
F 39 I A G g R awi ¥ Ave
fafreez ot wemifafy @ g #7718 &+
g I 9 s & fag darE
FATTA BHAT F, A 1T & wefafae -
feq fopm Fitma Y o FRo2 &, @
T IT T Qe F & F IE ST Y
BY qEAT & A7 S W & &1
% fo A ol agum 7 & ar WY &,
F1E TEART ATfEY 7 & a1 qreArfEy
q g, I8 79 yHTASY F) & AT T
afgr | Ffaw wfFt &1 TF IO
IHHE I & | 2T AW HT A€ A
& vfrR oY fersrar AT AT &7 ATARET
qAA & 1 W A1 WA & F eiET
#1 foraet ara< @i & 1 ST} TwT
Y arfafes @ a3 wro & ag |
AR ATAT AG! T 5 qF {6 TFHT
&Y agt ¥ g1 7 fear 91F a1 =R &
Taeq 9@ | 9 M AT @ A 5w
THT Ag WIAWT qEAEAE A T
2 TRE [ TEAE AT
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FHFT Y g | gl faum oWt wrad
3 T Fgr FT wyvaer w1 W
qraY g1 F1fgy ag & 1 arfeamaT &
g ATME 93 feFu F@ &7 aman
F9T ¢ & 31T 3| FY ATAT AT § A
IOH gH B TAHAT T8 T g & |
qY ETeT agl A F G g A
st QY F=@wA A A & f daw
TaRqE T qrieET e S A @TNETe
I% T 99 W19 ] qaic FL 1 QG
FTAT W SATHAT & FIAIAT 7 aTen
TAAT § | I gH QRETE T
¥ e F@ SfF ay¢ w1 aE
 offT g2 a1 S FL gFAT §, AfHPA
Fa FEAT & T AL AR 1 @A
AT 3w g f AL ag I@ar gNI |
afe smT T gAY &, TEET HEAs
FY a1 3y SHFAT g 7 I JTv |
I gAY FATE I &,  FeurAfy
IgF A% fafaee g, g & ame
fewmna &, @ SAFT TFTEAT
=g | -

st AEivET FAR AE :
S3W) : ATTHY X ALY AN |

=t W qEEE qeat o ety
FTH & T T | 3R gHFI T AT
FT g% WAl a1 § ¥g T | I
ZAF! GFAA AT AT fedr &gy
Qa9 ST I 7 Fg W E | Fqiaw
7 7gt e T EEAT |

o9 TEHE F1 FET o7 @T g fF
AT g AT 9T AT F, I Y
TG BT | MY IR FTH ¥ ATH §
AT o 77 | fH5T Sy AT 99 aw
frasy O 7@ §7 gz® nFdRe
F1 18 TIAA TET AT ATRE | 72
ff =7 FT T4 qW F 97 gw
TG wAaTFa, a1 9g W 787 FT g |
TEAT &7 W QSERE d9W ¥ qF

(F@<
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T IO AT TeAHT AT AT TEY
fF feRs v wafan siewm
TTE & F2T IR 9T A17 Z/3 AIAAT
I AN AT T wAAe ary fom
FE @ 4 fF AT o oA 4 A
F9F A4 GFe frar | wERw @Er
T 7w Gavm af fmar @
s=at fwar | s wE Qe ¥ oAE
A FE F== AT AL FAy | zEiAw
Tg 99T qET IBTAT AT AT {5 Tamge
¥ Gaw =41 78 faar | zafew ams
st it afeaarg 7 2v var B, WA T
AFIHT FY HX 7= F7 fF werfafy
FT ALFTT 72T A7 w149 ¢, T A
F FT T2, IF AIHTCAS 78T 2
Frurfafg & =0 s fFar & &
IAFAT 7, TARAT F Tz § w7 IV
HLHRIT ATEATIEY | 21 Jmoar Ay
T AIA, ge qUAT | asfl AT EW q@i
NTFT B VEY 2, TEH gHH! qAS[Ar
T2 F1fET | AT qF FE TALAT AMZC
w9 q% fF qfgaarg v feafy ot 7
2 1T % Zw wues a9 fF agi &y
qATETT FH7 Iy agr & 1+ orelv &y
semTfafy a2 & =7 g -frevd, werfedt
I TF B | S asfufarday q war
g, o vefafadom  w=mEr §,
Za ot g fr saw fraar sfoamsa
FT AFMEAT FLAT T84T & 1+ THEQ
gzx 7 Y sy v@ afens frar g
F | F gEl d1T gEEq w9 aferany
ffar 21 zafAT ¥ @ @ oATw
TEAHE T OA=ET AT H ava FvAl
=rfgu f& weraw AT AT vET R

MR. DEPUTY CHAIRMAN: The
House stands adjournad till 2-15 p.M,

The House then adjourned for
lunch at eighteen minutes past one
of the clock.

The House reassembled, after lunch, at
fifteen minutes past two of the clock, Mr.
Deputy CHaIRAIAN in the Chair.

[5 DEC. 1972]
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o wig " (feecft) : ggm-
gff &t, § uzx wefi feafa &1 ave
ATH(T FT EATT @I AL 97 HTFST
F37 x fag @er garg | faselt afrafaey
IQ g9T UF a fafad dFC A 2 |
17 27 a== =7 ¥ 19w feoly
frmafaamg gan afaT ag gamr aar
a1 fEsdi g7 fFET FTIF T amEar
w1 & 79 g1 A0 AHT AT A Afaaiqdy
¥ fawrti 7 1€ waNd AT wF
fasmfaat %1 uF aga agr T gg i
Iax #=7 faaifaat 7 sy yreaias
&1 w4 @y @17 gfafvas wra aw
FE q% IART HIT FEIFIT AL FET
g1 9T @H T ha=T fawar 1

- 1

qEIaT, 9g FIATA FF qF AANT HIT
THH AT AT ZEOT AZ AT fAvHg-
q® *gar a3 wfeT F Afwa zay
g arasirgs 2 ag ag f& & faenfas
¥ 48 ¥ FT yedrgzw yugAefT A
fear | 3@ qedi¥ew W Tg FETIAAT R
fx afz sz 3a7T i F1 31 fza ¥ aremw
w7 Agr wvAAT fagrdt afqatady
g7 fqF1T 7 &7 | Ty G F O
faaifagt #7 gfrafadt & oie 397
afgerrz & & afwa 7z 1 sfgwrz
FT F1 T FT AT TET & TART AIAT
2fx aftafed F o Falem &
arfwae ¥, =wgerest s faardt
T FIF AT FA AT A | AGT 9
fameaT § | s 24 92 AT TF, 24 7S
¥ ars w1 gz feafq Tar g0t a2 o
agr T 999 & fam 9w aewre w5
#Yz forerr w&7 o1 w7 a1 FE@T §
wa arar g fF o ST 7gAT S W
ST HEFE FT 407 97 AT 30, § ITHT
€qTH TH gF GiF VBI § |



